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ORDER NO.   A/88140/2018       
                              

 
 

Per:  Ajay Sharma  
 

   

 During the course of hearing it has been mentioned that 

against the Order-in-Appeal No. PVNS/263/APPEALS 

THANE/TH/2017-18/2386 dated 13.03.2018 passed by the 

Commissioner of GST & Central Excise (Appeals), Thane, Mumbai, the 

respondent herein has also filed appeal before this Tribunal and this 

Tribunal vide order dated 17.10.2018 disposed of the said appeal, 

upholding the order of the Commissioner remanding the matter for 
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denovo adjudication by the lower Adjudicating Authority and disposed 

of the said appeal.   

 

2. In view of the above and also on the facts of this case, I find no 

reason to interfere with the impugned order of the learned 

Commissioner and therefore appeal filed by the Revenue is dismissed.     

 

(Dictated & pronounced in open Court) 

 

 

 

 (Ajay Sharma)  
Member (Judicial) 
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